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LAW AND JUDICIARY DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya,
Mumbai 400 032, dated the 10th August 2018.

NOTIFICATION

MaHARASHTRA CiviL CouRrTs AcT.

No. CRC. 1617/CR. 234/Desk. Xll.—In exercise of the powers conferred by sections 21, 22A and
23 of the Maharashtra Civil Courts Act (XIV of 1869), and of all other powers enabling it in this behalf; and
in partial modification of earlier notifications issued in this behalf, in so far as they relate to the Court of
Civil Judge, Senior Division, Buldhana sub-ordinate to the District Court, Buldhana, the Government of
Maharashtra hereby, with effect from 16th August 2018; directs that,—

(a) the Court (Link Court) sub-ordinate to the District Court of Buldhana, at Malkapur in the Buldhana
District established vide Govenment Notification, Law and Judiciary Department, CRC. 1608/980/(196)/XII,
dated the 25th November 2009, and presided over by the Civil Judge, Senior Division, Buldhana who
holds his Court at Malkapur in Buldhana District, shall be a court at Malkapur, Buldhana District for the
purposes of the said Act;

(b) the said Court shall be presided over by the Civil Judge, Senior Division, who shall hold his
Court at Malkapur; and

(c) the local limits of the ordinary jurisdiction of the Civil Judge, Senior Division, Malkapur, shall be
as specified in the Government Notifications, Law and Judiciary Department, No. CRC. 1608/980/(196)/XII,
dated the 25th November 2009, and No. CRC. 1608/980/(196)/XIl, dated the 21st March 2012.

By order and in the name of the Governor of Maharashtra,

A. S. KALOTI,
Joint Secretary to Government.



